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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

1

ContsfTipt P^t i t ! on No . 84/S9 i n
Qr j q j rts I A.pp l ication No.776 of 1997

Nsw DsIhi . this ths 29th day of March. 2Q0Q

HON ' BLE MR . S . R . .AD IGE , VI CE CH.A I RMAN C .A )
HON'BLE.MR.KULDIP SINGH,MEMBER(JUDL 3

1  . R . D . S . 0 . P.-'ornotos Of f i c-ei's .Assoc i at 1 on

through. Gansral Seoretary of .Assoc i at Ion

add pass 23 , Manak Bhawan , R . D . S . 0 . Manak .Nagar ,
L uck noy/~ 2 26011

2 . M . L . Uppa ! , Sac t i on Off! csr (, Es t ab- 1 i sh.^Don t )

R.D.S.0.,Manak Nagar
Lucknow~22601 1 ~ Pet i tloners

( Represented By : Sh . M . L . Upp-a I , Pet I t i oner No . 2 }

V e r s u s

1  . S h r ! D . P . T r ! p a t h i , S e c .f e t a r y
Ra I i yya'^"' Board

Ra ! I Bhavvan , Mew D-e ! h i

2 . Shr I V . K.. .Agarwa I . Cha i rman

Rai I way Board
Rai i Bhawan.New Delhi ~ Respondents

(Represented By : Sh . .^a.^" ves . Depu t y Di rec tor, Rai I way Board}

0 R D E R(OR.AL)

By Hon ' b I e Mr.S.R. .Adlge. Vice Chairman (.A)

1  Shr! Parvez has Invi ted our attent ion to

r'esponden t s ' order dated 21.3.2000, in compl iance of the

Tribunal's order dated 6.3.93 in OA-776/97. Appl icant

acknowledges receipt of a copy of this order.

0  Shi" i Parvez is ca I led upon to ensure that

^"'urs''ant to " the aforesaid order passed by respondents,

payments are made to the app I i cants wi thin two mon,s^is

from today.

n  Wi th the above ob-servat io.ns, C.P. -is

d i sm, i ssed ^pd no t i oes d i scharged .

(  KliJ d i p sli ngh ) ( S . R . .Ad i^e )
Membe r ( J ) V i ce Cha i rman (.A)
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